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IN - THE CENTRAL ADNINISTRATIVE TRIBUNAL, JAIPUR BRENCH, JAIPUR.
C.P.Nc.6/2000 Date cf order: :STEIZLUVv’

Chhagan Lal Sood.' S/c Shri Mangilal Socd, working as

Mailman in the O/c Railway Mail Service, Jsipur Dn.
’ . s

Jaipur. ;f ; '
- o ...Petitioner.
) Ve, B
1. - .Shri PB.B.Kepoor, Chief *Postmaéter' General, Rajasfhan
Circle, Jaipur. ) » | '
2. Mrs.G.Medhumita Dass, Sr.Superintendent Railway Mail
Service, jP Dn., Jeipur. . .
3. Shri M.C.Mehaver, Incharge, Head Record Office.
R.S.Eranchu Jaipur. - . .
_ ...Respondents.
- Mr.P.N.Jati - Counéel for thé petitioner.

CORAM: »
Hon'ble Mr.S.K.Agarwal, Judicial Member3 ‘
"Hen'ble Mr.N.P.Nawani, Administrative Member.
PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER.

This ie an spplicatiocn under Sec.}7 cf the Administra-
tive Tribunale Act, 1985, arising cut cf an order passed in
0.2 No.321/99 Gated 12.8.99. L ,

2. This Tribunal vide order dated 12.8.99 in 0.2 No.321/99
issued directions as below: - _ :<

"In the circumstances, we direct the respcndents to

éssign work to the applicant as a éasuai labouf 8s and

when the séme js\ available on. account- of any leave
vacancy of any Group-D emplcyee. The respoﬁdents shall
ccnsider grant of benefits to the applicsnt in terms of

D.0.P letter No.66-9/91-SPE-I dated 30.11.92 at Annx.AE

subject to its applicebility te him,,Thé éppljcanf ie

free tc meake a fresﬁ reprecsentaticn to the concerned

authority regarding his grievance."

3. It is stated by the petitioner that the opposite parties
have wilfully and deliberately disobeyed the crderes cf the
Trjbuﬁal' pasesed in 0.A No0.321/99 dated 12.8.99 by -~ nct
cerplying with the orders c¢f this Tribunal. In view of the
facts stated in this contermpt petition the applicant hae
prayed to initiate contempt proceedings against the oppoeite
parties. ’ '

5. Heard the learned ccunsel for the petiticner ané perused

the order deted 12.8.99 passeé> by this Tribunel in O.A



,égy

N0.321/99 and the averments made by the petitioher in the
Contempt Petition.

6. Discbedience of Court/Tribunal's order constitute
contempt only when it is wilful or deliberate. It is the duty
of the applicant to prove that the actién of the alleged
écntemners to discbey. the crder of this Trjbunai was
intenticnal and deliberate. If this is ndt proved, then it
can be said that applicant feailed to establish the contempt

against the alleged contemners.

7. In the instant case on perusal of the averments made in

the Contempt Petition, petitioner failed@ to establish the
fact cf wilful or delibgrate‘disobedjence on the\part cf the
opposite partfés} _ '

8. Therefcre; we are of the opinion that prima face there
ie no basis. to fnitiate' contempt .proceedings against the
oppcsite parties and lodking to the facts and circumstances
éf this céseg'we are not inclined toc summen the opbosjte
partjés to initiate ccntempt proceedings against them.

o. Wey, therefcre, dismiss thjs.Contempt Petiticn as we dco
nct find any basis to initiate contempt proceedings against

the opposite parties.

. (N.P.Nawani" ' . (S.K.Agarwal)

Member (A). ' - Member(J).



